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by the regional office of the Indian

Bureau of Mines, Bangalore;
- .

(b) if so, whether Government pro-
pose to set up a regional office in
Kerala in view of the possible deve-
lopment of mining industry in
Kerala; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) VYes,
Sir. .

(b-) No. Sir.

(c) As the number of working
mines in Kerala is small, it is not con-
sidered necessary to set up a separate
regional office.
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Froposal for diluting Equity and Mer-
ger by May and Baker in 1965

3193. SHRI SARAT KAR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that in
1965 May & Baker submitted proposal
for diluting their equity and merge
of their companies;

(b) Details of the proposal and their
present position;

(c) the financial gain to the com-
pany due to non-dilution of equity

and other proposal; and

(d) what action has been taken
against May & Baker and the Officials
concerned?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA): (a) May
& Baker submitted a proposal in
1964 for associating Indian Capital.

(b) The details of their proposals
were as follows:

(i) To form a private company in
India which will later become a
public company with an authorised
capital of Rs. 3 Crores;

(ii) To assign to the new com-
pany, the land, buildings, plant, ma-
chinery, equipment, stocks and
- other physical assets of all kinds
in their factory in Bombay and the
good-will of their business in India,
which was priced at Rs. 33,33,333;





